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After collecting the remaining amount
from them, the sub-agents and the
<chief agent would quietly disappear.
In many cases, there is {0 be np flight
anj even in those cases where the
flight is arranged, they will be trapped
at the airport of the country of their
<destination because the visa would be
fake. This is not the story of a hund-
red people but many thousands are
cheated in this way.

These agents who commit such nak-
ed fraud on the poor and innocent
people gre a menace to the society.
‘The Government has 3 moral responsi-
bility to protect the innocent people
from this open robbery.

Therefore, I urge upon the Govern-
ment to act firmly against these agents
and take such measures so {Hat the
unwary people do not pecome victims
«of these predatory agents.

(vii) Need to provide fast Rail-
way Service for passengers bet-
ween Meerut and Delhi.
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STATUTORY RESOLUTION RE. AP-
PROVAL OF PROCLAMATION IN
RELATION TO STATE OF ASSAM
AND ASSAM BUDGET, 1981-82—
GENERAL DISCUSSION AND DE-
MANDS FOR GRANTS (ASSAM)
1981-82—contd.

MR. DEPUTY SPEAKER: Now we
take up further discussion on Item
Nos, 10, 11 and 12. Time allotted is
three hours. Wge have exhausted two
hours and forty minutes. So, only 20
minutes are left. Shri Chitta Basu
was on his legs. He will take only
three minutes. Then Mr. Ravindra
Varma will be the last speaker. Afler
that the Minisiser will reply.

SHRI CHITTA BASU (Barasat):
I have pny only three points to make
and I will not take more than three
minutes,

There has been a prolonged diologue
going on hetween the agitation leaders
ang the Government of India. We,
the Members of Parliament, and the
people at large do not know as to what
has been the actual dialogue between
them. There are conflicting news
coming out from aifferent sources.
Such things would create further com-
plications rather than helping the
dialogue. May I request the Govern-
ment to come out with a white paper
stating the position of the Government
in thig respect and the stand taken by
the agitation leaders on those-pomts.
On an earlier occasion also I mention-
ed it and the Home Minister was pleas-
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ed to say that it was a good suggestion
and the Government shall make avail-
able such a detafled white paper on
the subject whenever they feel 1t
necessary. I would request the Gov-
ernment to redeem its promise,

The people of Assam have been The
victim of continued neglect’ from the
Government of India. I will point
out certain projects which require
special consideration or attention of
the Government, particularly the Fin-
ance Minister.

There is a Loktak Hydro-electric
Project in Magipur. No adeguate
funds have been placed for the cons-
truction of this project.

There is also the guestion of exten-
sion of broad gauge line to Tauhafi.
Due to paucity of funds the woT¥ onr
this project is not advancing,

There was a proposal of having g
paper making plant at Silcha?. No-
body knows at what stage fhis pro-
posal rests.

The Kopili Hydro-electric Project
has gone four years behind schedule.
How can the Government claim that
the demands of the people of Assam
and North-eastern Region will get pro-
per attenfion from it.

There is a proposal of having a LPC
plant, Thig plant was sanctiond
during the Janata rule. THe project
was to utilise natural gas which 1s
being flared away at the rale of 10
million cubic metres per second over
the past 13 years, Now the Govern-
ment should explain the actual gtate of
affairs regarding the establishment of
this plant.

Coming to the last point, the
Brahmaputra Control Board Bill has
already been passed. But ng adequate
funds have been placed to start the
work.

There are other ftems also which
can go to prove that the genuine
and legitimate grievances of the
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people of Assay have not received
proper attention from the Centre.
Therefore, when the Finance Minis~
ter replies to the Demands, he should
make specific mention about these
projects.

MR. DEPUTY-SPEAKER; I knew

that Mr Chitta Basu will finish in
time,

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Basu, he is compli-
menting you,

SHRI CHITTA BASU: 1 always

finish my speech within the allotted
time.

SHRI SOMNATH CHATTERJEE :
He has completed a three-minute
speech in six minutes.

MR. DEPUTY-SPEAKER: He is

capable of completing it in 30 minutes
also,

SHRI RAVINDRA VARMA (Bom-
bay North): Sir, the presidential
proclamation under article 356 was
promulgateq at the fall of tha Minis-
try headed by Shrimali Anwara
Taimur. The most charitable thing
that I can say of the Ministry is that
it could never demonstrate its authen-
ticity. It coulg never shed the appear-
ance of an interloped, smuggled into
power from somewhere ,and sustain-
ed in power from somewhere else.
When the State went to the polls, the
Congress (I) could not secure a
mandate from the people. The Min-
istry could not prove that it had sup-
port of a majority of Members in the
House. When the State went to the
polls, 8 Members were returned on
the Congress (I) ticket, After the
fall of the previous Ministry, there
was a prolonged period of incubation,
two successive stretches of Presi-
dent's Rule, during which the party
itsel?, seems to have been in incuba-
tion, At the end of thig period, when
the State was on the threshold of &
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constitutional crisis, Shrimati Taimur
was authorised by the Governor to
formm g Ministry. At that time, 8 had
swollen to 41 through the unholy
technique of inducing defections, I
do not know whether some other
techniques ean be used and some other
things can be inducted in the incube-
tor, but certainly it wag a case of
inducing defactions while the State
was in the incubator.

Sir, at the best of times Shrimati
Taimur claimed that she had the sup-
port of 47 members. I can very
well understand, though not condone
the Governor, deciding that the faith-
ful and others could not be weighed
with the samg balance. Therefore,
cannons were set gside for her. She
was never asked to prove that she
had the support of 41 members of the
House. The Governor never saild
that she had to prove her majority
in the House forthwith, in 5 session of
the Assembly. The Governor never
said that within a certain period of
time the Assembly must meet so that
her majority could be proved. These
normal criteriz were set aside. Then
the Ministry went on merrily for 3%
months, praying that the cup may
pass without facing the Assembly or
proving its majority and the Ministry
might have gone on eternally till the
Kingdom comes, without facing the
Assembly, but for a constitutional
conundrum,

The Assembly had to pass the
budget. A session was summoned, no
budget was presented, but Supple-
mentary Demands and a Vote on
Account and Appropriation Bill were
Presented. T do not have the time to
go into the sordig wunprecedented
drama that was enacted in that ses-
slon A Cut Motion was adopted. My
Jearned friend here, speaking in this
House, said that the Cut Motion was
adopted, but it did not amount to a
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vote of no-confidence in the Govern-
ment, because the Government itself

voted for the Cut Motion,

I do not want to enter into the
argument at this moment, but the fact
remains that the Cut motion was
adopted, and the Government could
not get the Appropriation Bill and
the Vote on Account passed by the
House. The House was adjourneq and,
on the strength of the advice tender-
ed by a Ministry that could not prove
its strength in the House, that could
not get its Demand passed by the
House, the Governor decided to pro-
rogue the House and to promulgate an
Ordinance, the Appropriatipn Ordi-
nance, The seal of office of the Gov-
ernor was useg as a rubber stamp to
promulgate, {o perpetrate a constitu-
tional monstrosity, an impermissible
impropriety, which cuts at the very
root of parliamentary and representa-
tive democracy. The corner stone of
parliamentary democracy and repre-
seniative democracy is that the repre-
sentatives of the people have the
right {0 vote amounts from the ex-
chequer, that taxation and expendi-
ture should have the sanction of the
representatives of the people. If,
therefore, thes House can be by-pass-
ed, if the will of the House can be
circumvented and thwarted, if the
expenditure and taxation can be om
the basis of the promulgation of an
ordinance by the Governor or Gov-
ernor-General, one is remindeg of the
old davs when the Central Assembly
meeting here could have thrown out
a budget but the Vicerov could have
certifieq it, and it would have be-
come law.

Sir, are we going back to those
days? This dangerous doctrine that
undermines the very concept of rep-
resentative parliamentary democracy
was put forward and defended by the
hon, Members sitting opposite.

. T do not want to go info the de-
tails of this case, but, Sir, the enor-
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mity of 3 dogma which believes that
a House can be bypassed is some-
thing wlich shouly be exposed and
exploded.

Meanwhile, what happened in
Assam? The ineptness of the adminis-
tration, the obsession with political
survival, unconcern for the para-
mount economic issues that were
afflicting the State and the people,
and increasing tensions among social
groups resulted in internal rumblings
in the party. The Members of the
party themselves began to say that
their support to the leader was con-
ditional, and that unless the leader
wag removed they woulg not vote for
the party. Therefore, even the num-
ber of 47 was dependent on condi-
tional loyalty, contingent and condi-
tional loyalty. The Tea Garden
Group (TGG) withdraw its support.
The PTC withdrew its support, and
then the Leftist group withdrew its
support ang the Ministry resigned.

It is very clear, therefore, that the
Budget that we are discussing today
in the absence of the Members from
the area concerned, or most of the
area concerned, is a budget that has
to be understood in the context of
the political and economije situation
of that area. We all know thaf what
has been ailing the State is the ques-
tion of foreign nationals jn the State.
It was very glad the hon. Home Min-
ister, the other day, while interven-
ing in the debate saiy that he recog-

nised that the question of Indian
nationalg is a national issue....
(Interruptions)

MR. DEPUTY-SPEAKER: I know
that you would complete your speech
within the fixed time, That is why I
need not tell you.

SHRI RAVINDRA VARMA: Thank
you very much....that it was a na-
tional 'ssue; that a solution should
be found through negg_tiations; and
that every Indian citizen would agree
that foreigners shouly be removed.

1446 L.S.—14,
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Sir, it is a long way that the Home

Minister has come—and I must con-
gratulate him for that—a long way
from the time when the bona fides of
the movement were questioned, it
was caricatured and denigrated gs an
anti-national movement whep the
reality of massive public support was
denied and when an attempt was
made to divide the ranks, plant agents
provocature and to use terror and
repression to deal with a vital mat-
ter of national importance. I must
congratulate him for the distance that
he has traversed, He said that the
negotiations have been going on in an
air of conviviality or congniality. He
spoke in Hindi. Where the Home
Home Minister is, there is a high
degree of\hun!our, conscious or other-
wise. It is not conviviality that is
absent, the risk is of triviality. How-
ever, I do congratulate him for
achieving this atmosphere of convi-
viality, There 15 no doubt that nego-
tiations have taken long. Negotiations
on such issues take time But, Sir, a
year-and-a-half ig not a short period.
One agrees that the consensus that is
achieved should protect the interests
and integrity of the nation, the citi~
zens and the electorate, and also at
the same time protect the interests of
every genuine Indian citizen irres-
pective of language, religion or the
area from which he comes, But fre-
quent postponements, changes of levels
of negotiations, downgrading of the
level of representalion shifting, con-
fusing coflicting statements from the
representatives of the Government,
the demand for commitment from one
side and the reluctance to be clear on
proposals from the other side
make one sometimes wonder whether
it is a part of the tactics of a war of
attrition, meant to wear down he ad-
versary but not to commit yourself.
If it is so, then that will not be some-
thing conductive to the creation of
consensus. Now, 8ir, he sald that
conditions should be created for a con-
sensus, I agree. Ag far as the students
ang agitatorg are concerned, today
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there ia no agitation in the State. But
what about the Government? Indis-
criminate arrests of journalists and
og sfudents, the use of the CRP, the
BSF, the National Security Act, cen-
sorship, MESO,—is all thiz conducive
to create an atmosphere in which a
consensug can be evolved, an atmos-
phere of reconciliation, an atmosphere
of give ana take?

Sir, the hon. Mimster tackled of re-
moving foreigners, I do not want to
take your time, otherwise I would
have quoted from his characteristic
Hindi. Whatever language he uses is
characteristic, So, the hon. Minister
talkeq of removing foreigners, How
do you remove a fareigner without
determining that he is a foreigner?
Therefore, detection, deletion and de-
portation are processes which you
cannot sweep under the carpet. The
definition of an alien acquires signi-
ficance. And the definition of an alien
has to be a legal exercise, and not an
exertise in humanitarianism. There-
fore, 1 someone talks of the Consti-
tution, the Citizenship Act, the Pass-
port Act and sayg that these must
provide the basis of the legal defini-
tion of citizenship. Then no one can
say that it is irrelevant that these are
irrelevant considerations. Nobody can
say that. (Interruptions) Well, you
may say. 1 do not think that you say
so loud enough.

SHRI SOMNATH CHATTERJEE:
The first part of your speech is being
spoiled.

SHR! RAVINDRA VARMA: It all
depends upon whether voy agree or
not, I agree with you that that is so.

The Hon. Minister talked of huma-
nitarian considerations and interna-
tional obligations. The question of
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definition of citizenship, of the status
of being. a citizen or otherwiss, de-
pends on legal definition, Once the defi~
nition is arrived at, in applying it to
a person or a case or a category, there
can be humanitarian consideration. My
learned friend will not say—in a
court of law that if a man ig accused
of murder, then because the President
has a right to extent clemency, the
case should not be proceeded with or
pursued according to law. The case
will bg pursued according to the law,
and after that even if some
one jg found guilly, the Presi-
dent may exercise his right to
extent clemency. Even though
definition becomes an important mat=-
ter, when the definition is af¥ived at
tiwo matters arise. One is that it
should be tempered with humanitarian
considerations, The other is that the
status of the person should be deter-
mined by a quasi judicial authonty,
not by deaunciation, not by discrimi-
nation or by a witch hunt., There is
no doubt about it. But if international
obligations are referred to, it they are
invoked, then it becomes imperative
that the Government should let the
people know what these international
obligations are, They are not negatives
meant to be developeg in a dark
room, We must know what these in-
ternational obligations are. It cannot
be left to the Executive to decide at
their sweet will what these interna-
tiona] obligations are.

Now, I want o refer to the guestion
of violence, If I do not do so, it will
not be proper for me to conclude,

Whatever I have said should not be
taken to mean that there is any justi-
fication to resort to violence for any
group aganst another group or against
the State. There should be no sympa-
thy with violence. But my comp-
laint, is that there has been palpable
unconcern, almost complicity from
those who were incharge of the ad-
ministration. Often times an effort is
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made to lay the blame for acts of
violence at the dooy of agitators. But
when people are apprehended; sus-
pectg are apprehended, it has often
been found that they had nothing to
«do with the agitators and the detec-
tion of some persons led to infinite
embarrassment for those who were
in authority, I do not have time,
Therefore, T do not want to go into
this question at length.

This discussion, as my hon, friend
Shri Chitta Basu pointed out, refers
not only to the political question
which comeg up, when we deal with
the related item—the first item on the
agenda, but it deals also with the
Budget of the State. It is highly un-
fortunate that the Budget of the entire
State has to be disposed of in a
few minutes, and Members who want
to participate in trving to wunder-
stand, analyse the adequacy of the
Budget of the Stale have to confine
themselves 1o two minutes or three
minutes,

I am concluding. I am aware of
your indulgence and I shall not mis-
use it.

MR. DEPUTY SPEAKER: The
understaading hag come to a close
now,

SHRI RAVINDRA VARMA: The
administration is rudderless, listless.
These has been fall in industrial pro-
duction in agricultural production. As
my friend pointed out, the State is
chronically at the merev of floods; and
there have been four waves of floods
this year. There has been sever
damage to ahu and jute crops. The
problem of erosion is plaguing Dibru-
garh, Majuli, Palasberi Teraberi and
other places. The Brahmaputra Board
for which we voted here hag not been
constituted. The loans fop flood control
‘Schemes have been reduced from
Ra, 168 croreg to Rs, 10 crores, If I
hafl the time, I would have read out
the figures to shew how, under prac-

tically every head, 1here hag been a
reduction in the outlay.
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The value of money, my hen. friend,
the Finance Minister will not contend
has increased in these years, So, if
the outiay has decreased, and the
value of money has decreased, despite
all his efforts to control prices, if
means that the outlay that is avail-
able for the State of Asesam is much
less than what it was. Therefore, it is

very grave situation.

I do not want to take more time of
the House because vou seem to indi-
cate that I should now conclude. I
would not like to be guillotined,
Therefore, I would conclude by saying
that it is a very and state of affairs
that specially when the responsibili-
ty for running the administration of
the State is in the capable hanas of
hon. gentlemen like Mr, P. Venkata-
subbian and Mr. R. Venkataraman
the State should have received a raw
deal at the hande of this Government.
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRs (SHRI
P, VENKATASUBBAIAH): Mr. De-
puty Speaker Sir, the Home Minister
while intervening in this debate has
explained to the House the compli-
cate situation that is now prevailing
in Assam. Our friends especially
Shri Vajpayee, have made allegatioas
against the Government that the Op-
position has not been taken into con-
fidence. In my humble opinion, it is
mot correct. This agitation is not the
creation of the present Government,
It is the baby that has been given
to this Government by Shri Ravindra
Varma's Government. The moment
our Prime Minister has takea over
charge, she called for the mceting of
all the Opposition parties and discus-
sed thig problem at length on a num-
ber of times, twice, thrice. The Qp-
position parties meeting was held and
a consensus was trieq to be arrived
at so far as the complicate problem
of Assam js concerned.

SHRI ATAL BIHARI VAJPAYEE:
Will you now take the Opposition
parties into confidence?

SHRI P. VENKATASUBBAIAH:
There bhas been a constant dialogue
with the leaders of the agitation and
AASU and the GSP. Some of the
several matters that were being dis-
cussed have been solved.

With regard to strengthening the
border and increased security ar-
rangement the modalities with re-
gard to deletion, detection and de-
portation of the foreigners, on all
these matters, there has been a
continuous discussion with the agita-
tion leaders; And moreover the mi-
norities representatives also met
the Home Minister as well as the
Prime Minister. Thejr representations
are also with the Governmeat, The
linguistic , minorities and religious
minorities have made representa-
tions, It is not as though the Oppo-
sition has not been taken into confi-
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dence. I wouldg like to tell the Hon.
Members that at the appropriate time
the Government of India will cer-
tainly take the Opposition parties ine
to confidence,

SHRI ATAL BIHARI VAJPAYEE:
What is the appropriate time?

SHRI P. VENKATASUBBAIAH:
Talks are going on. Only yesterday,
some progress has been made and
now the talks have been adjourned.
They are being conducted at an »ffi-
cial level and the AASU studentg as
well as GSP have seat their repre-
sentatives, They» have been carrying
on negotiations. They are going on.
I would like to inform the Hon. House
that discussiong were held in a very
cordial atmosphere with the leadocrs
of the AASU who came here, Some
sort of a discussion has taken place.
Some progress hag been made,

With regard to other matters that
were mentioned in their Memoran-
dum, some steps huve been taken by
Government with regard to modali-
ties of defection ang alsg the Citi-
zenship rights and strengthening the
security arrangements,

With _regard to strengthening the
border and seeing that no infiltratora
are allowed to enter Assam some
steps have been taken by Govern-
ment of India,

At the same time, an assurance is
being given time and again that the
identity, culture and language of ihe
people will be protected because they
form the mainstream of our national
life.

13.00 hrs,

Assam State ig a part of India.
All these matters are being discussed,

My hon, friend, Mr, Ravindra Varma,
made a frontal attack on the Govern=-
ment and he used some words like.in-
cubation, defection, ete. There ig the
example of Maharashtra before us
where, when there was defection, the
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Janata Party also entered into a coali-
tion and formed the Government,
So, all these matters are there,

About the financial aspect and also
the geveral measures that have been
undertaken for the economic im-
provement of the north-eastern re-
glon and also Assam, these will be
very comprehensively dealt with by
the Finance Minister.

With these few words, I commend
this Resolution fo, acceptance by the
House.

MR. DEPUTY-SPEAKER: Now,
the Finance Minister. -I think he
will not take much time, and after
his reply, we shall pass it.

SHRI R. K. MHALGI (Thane):
What about the bomb explosion in-
quiry?

SHRI P. VENKATASUBBAIAH:
About the bomb explosion, I can only
say that what Mr, Vajpayee has said
about it is not correct.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): One clari-
fication.

MR. DEPUTY-SPEAKER: No cla-
rification, I have called the Minister.
We have already taken meore time.

The Finance Minister.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): Mr,
Deputy-Speaker, Sir, at the outset I
would like to express my deep ap-
preciation to the House for the com-
mendable restraint with which this
very explosive situation has been
handled. In fact, the distinguished
Members who participated in the dis-

cussion did not add fuel to the fire...

SHRI ATAL BIHARI VAJPAYEE:
We never do it.
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but tried very much to easge the sitiia-
tion by....

MR. DEPUTY-SPEAKER: Fortuna-
tely they happen to be former Minis-
ters also.

SHRI R. VENKATARAMAN:.....
by making constructive suggestions.
I would, particularly, like to mention
one of two very valuable suggestions
made in the course of the debate.
Shri Chandrajit Yadav laid emphasis
on the solution of this problem and
he made a very partinent statement:
he has said that so far as minori-
ties are concerned, no  distinction
shoulg be made on the basis of reli-
gion ang that we should try to solve
this problem on a humanitarian basis.
That is exactly what the Government
is trying to do.

A number of hon. Members askcd
whether the Government wag resiling
from the position it had taken about
the cut-off vear 1971, I wish to assure
them that the Government are nego-
tiating with the people to find a solu-
tion which will be acceptable not
only to the Assam agitators but to the
entire House, As my distinguished
colleague hag said, nothing would be
done by Government without taking,
in the ultimate analysis, into confi-
dence the House and the Opposition.
I should alsp say that the Prime
Minister has been having a number
of consultationg with the Opposition
leaders on this jssue and has tried to
carry the Opposition with her in the
course of these negotiations. She has
mentioned the status of the negotia-
tions amongst the varioug leaders of
Parties in our country. This is a very
difficult situation and everybody will
agree on that, All that we should try to
do in this difficult situation is to find
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some solution which will be acceptable
to all and try to ®lve the problem
rather than exacerbate it.

The pelitical aspect of it hag been
very ably dealt with by my collea-
gue, the Home Minister, and also the
Minister for State in the Ministry of
Home Affairs. I would only mention
one or two pointg which Shri Vajpayee
has raised. Shri Vajpayee asked the
question as to what the Government
had done to stop infiltration,

Sir 1 would lixe t point out *hat
the vigilance in the India-Bangiadesh
border has been strengthened. Ad-
ditiona] border outposts have been
opened in Assam border and patrol-
ling is being strengthened. Actually
a full compliment of force under the
prevention of infiltration of foreign-
ers scheme has been sanctioned by the
Assam Government. The ravine police
has also been strengtheneg and the
patrol boats with out-boat motors
have also been put into operation.
We are also trying to issue identity
cards with photographs to the voters
in the North-Eactern as well as Eas-
tern-Regions in a phased manner and
to maintain an upto-date births and
deaths recgister, Well, this will natu-
rally tauke some time but the efforis
are now being made to prevent irfl-
iration It is not only by putting a
sort of & barbed wire fence that it
should be done; it has to be done by
a very great ang sustained effort to
guard the borders and the patrol is
bemng sirengthened. That is being
done.

Sir, 1 hope this will give some as-
surance to hon, Members that the
matter is not neglected. On the other
hand, it I8 being dealt with utmost
consideration that it requires. The
prolonged agitation in Assam  has
déne a lot of damage to Assam itself
and its economy. Most hon, Mem-
bers referred to the neglect of Assam
and said that in the decades, Gov-
ernment of India have not shown the
due consideration that should have
been given to a backward Siate,

Assam and Assam Budget,
DG. (Asstm), 1981-82

Sir, if Assam has suffered, it ig not
because of any peglect by Government
of India, by the Ceniral Government
but, 't hes suffered because of beth
geography as well as history. If you
look at the situstion where it is located
and the various difficulties as also the
physical features of this area and it
you also look at the attention that was
paid by the British belore 1947 to this
area, you will easily understand that
most of the problems related to the
date ulterior to. Independence rather
than after that. I can give you some
figures of what the Government ha®
done to expose this myth that Assam
had been neglected.

Sir, you take the central assistance
to the Assam State, after Independence,
you will find that it has been treated
on a special category. Actually, Assam
is one of the States which comes under
the category of special States and it
is not governed by the Gadgil Formula
which distributes the centra]l assistance
on a pro.rata basis on 80 per cent of
population, 10 per cent on tax effort
and so on. In the Third Plan, while
the per capita central assistance for
the States’ average was Rs. 55 the per
capita central assistance for Assam was
Rs, 116. Ip the Fifth Plan, the per
capital central assistance for all the
States was Rs. 65/- while the per capi_
ta central assistance for Assam was
Rs. 119. In tht Fifth Plan, the per
capita central assistance for all the
States was Rs. 102 but, for Assam, it
was Rs. 166. In the Sixth Plan, the per
capila assistance to all the States is
Rs, 258 but, for Assam, it is Rs. 565

The charge that the <Centre has
neglected Assam is not at all sustained
on the figures which I have given. If
you look at the per capita income also,
Assem js not the least or the most
backward State as some hon. Members
described it during the course of the
debate. Actually, you will find that the
per capita income of Assam is Rs. 791.
In Bihar in which we have invested
more than Rs. 4,000 crores in the cen-
tral projects, it is only Rs. 645, in
Madhya Pradesh, again, where there
has besh a very large amount of cen-
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tral investment, it is Rs. 776 and in
U.P.—it is one of the big State—-the
per capita income is only Rs. 715.
Therefore, yoy cannot say that Assam
has been neglected and that the per
capita iacome of people in Assam 1s
the lowest in the country. I am anxi-
ous to dispel this kind of impression
because it will mislead the people who
are agitating in Assam. It will make
them feel that thHey are justified in the
kind of agitation in which they are in-
during in because they have been
neglected.

Even if you take the question of
number of peopla below poverty lne
you wil] find that in Assam the num-
her of persons below the poverty line
ig 51,10 per cent whereag in Bihar 57.49
per cent; Maharashtra 57.73 per cert
and Tamil Nadu 52.12 _per cent. Even
by that test you cannot say that Assam
is backward or it has been neglecied.

I do not want 1o go on giving thesc
figures. I only want to assure the
House that Assam receives the best
consideration from the Central Gov-
ernment and Government is very an-
xious to see that people of Assam re-
ceive not only their due share
but a little extra because of
its geographical and histori-
cal situation. I do not want Assam
agitators as well as people of Assam
10 gy under the impression that they
are in any way treated in a step-
motherly fashion.

1 will now deal with the Plan also.
In the Fifth Plan we provided for
Rs. 474 crores whereas in the Sixth
Plan we have provided Rs. 1,15 crores
In the current year also the Central
assistance to Assam is Rs. 172 crores
inclusive of Rs. 12.55 crores as special
assistance for hill areas. We have
introduced a third line air service in
Agsam—Vayudhoot—because we found
that the area is not properly connected.
The transport and communication sys-
tem is poor. Therefore, we wanted to
expedite transport-facilities by intro-
ducing the third-level mir aystem. Shri
Ravindra Varma said that in the cur-
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rent year's budget though in monetary
terms it is higher yet in real terms it
is lower. Well, it is true. But I must
point out that in real terms the re-
ceipts are lower. People only want me
to Index expenditure but if I want to
index income then there is lot of hue
and ery. We can only cut the coat
according.y to the cloth. We are try-
ing to see within the resources avail-
able we are fair ang reasonable, For
agriculture we have provided Rs. 45.04
crores. In Central sector outlays
aggregate Rs. 42 crores. The position
is that in the budget there will be an
overall increage and there may be
sectoral differences. In certain sectors
we may reduce expenditure whereas in
certain other sectors we may increase
it. What one should look at is the
total picture. One should not pick out
two or three items, for example, say
in respect of Brahmputra flood control
you have reduced expenditure by so
much or as Mr. Banailwalla said for
natural calaimities you have redurel
tht expenditure. When we have pro-
vided larger expenditure in the over-
all, it means that the relative priori-
ties have been taken inlo account and
we have provided those itemg where
the priorily is higher larger amounts
that are necessary for them. In fact,
you can take the fina]l figures ani
compare them with last year. The last
year’s Budget was presented in Nov-
ember. Therefore, the expenditure in
respect of natural calamities was in-
cluded in the Budget. But this year
we are providing only the ‘margin
money' and we have not yet incurred
all the expenditure in respect of na-
tural calamities and when the final
figure comes the amount will be much
larger because we will have to provide
for ng]ief in respect of flood and other
calamities. Therefore, in comparing,
you must look into the comparable
figures and not take the figure of
November where full account is being
rendered with March figures where we
are only making a provision for the
‘margin money’ and not the total ex-
penditure in respect of this item.

Therefore, | want to make it clear
that so far as the present Budget is
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concerned, we have provided not only
a larger sum of money, but we have
also given larger emphasis on all im-
portant aspects.

Take for instance the National Rural
Employment Programme (NREP). Now,
under this year’s Budget we are poing
to piovide Rs 132 lakhs mandays of
empioyment under NREP. This will
show a larger expendifure because we
think that the emphasis should bLe on
providing larger employment to the
people and therefore certain money
should b~ diveried to it. :

Some hon. Members also mentioned
that adequate attention has not been
given to power generation. Here also
the figures do not justify the criticism.
On the contrary you will find that the
existing installed capacity in Assam
is only 152 M.W. and the 6th Plan pro-
vision 15 for 458 MW. an inlerest of
300 per cent in this Plan period itself.
We have also included in the current
year a provision for Bongaigaon Ther-
mal Projeci and Lakhwa Thermai Pro-
ject and the Lower Borpani Project.
So, all these schemes are to be taken
into execution. So, I find that in res-
pect of provision for power generation,
this j5 perhaps the largest ever prowvi-
sion made so far as Assam is con-
cerned.

Now, take Communications also. 1f
you look at the Railway line construc-
tion, you will] find that there is pro-
vision made for the construction of the
parallel B.G. line, New Bongaigaon to
Gauhati, which is expected to be com.
pleted in 1981-82, The conversion of
Gauhati-Dibrugarh  Section to0 B.G.
(580 K.Ms.) is being taken up in the
current year. It would cost Rs. 100
crores.

There are number of other on-going
schemes Emphasis has been laid on
communications and the development
of road transport in this area. National
Highways have also received very high
priority. The Badarpur.-Silchar-Imphal

Assam and Assam Budget,
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Road (N.H. 53) for a length of 320
K.Ms. is being raised to the level of
a National Highway. We have made
a total provision of Rs, 16 crores for
Roads in this Budget. 900 Kilometres
will be added ag new road during the
current budget.

Therefore [ would like to emphasise
that adequate attention is being given
to the most vital sectorg of the econo-
my namely, power generation, irans-
port, communication and roads,

Some hon. Members asked some
questions about industrial projects,
about paper projects and all that. I
have also got figures for these.

The Nowgong Paper and Pulp Pro-
ject has a capacity of 3 hundred thou-
sand tonnes. You know ihe cost may
go up The total cost as on ]-4-80 is
Rs. 217 crores and it is expected to be
commissioned 1n 1983, Then vou have
a second Pulp and Paper Project at
Cachar with a capacity of a hundred
thousand {onnes ang its tolal cost
would be 217 crores., An outlay in
the current year of Rs. 217 crores has
been provided for. It jg likejy tp be
commissioned by the end of 1983, The
Bongaigaon Refinery and Petro-Che-
mical Complex will be taken up for
construction., The anticipated cost
of this project is likely 1o be
Rs. 186.40 crores, Therefore, if you
lock at the main industrial projects
also, Assam has received not only
its due share but a little
more than 1ts proportionate share.
Well, in moving the budget of Assam
for the last year, I said that I would
go to Assam and try to take note of
the various needs of the State. I did
go to all the North Eastern States to
provide for their immediate needs.
But the situation in Assam did not per.
mit me to go into Assam and really de-
vote a personal attention to their imme-
diate needs, I do hope that the situation
will improve during the current year
and I will be enabled to go and per-
sonally see that the best is done,
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One question has been raised from
time to time, that is: what s the
royuity that they will get in respect of
the crude? Now only recently we have
increased the royalty of crude from
Rs. 41 to Rs. 61. Under the law, the
crude royalty can be raised once in 4
years, but the crude royalty has been
raised only recently. Though this is the
law, [ still maintain that the Govern-
ment always gives to these matters a
very sympathetic consideration. I thank
the House for the patient hearing they
have given and in any event the Gov-
emment of Assam is carry on. What-
ever it is, we have got to pass the
budget and see that the Administration
of Assam jg carried on and we enable
the State to come back to normalcy
and march forward with all of us

MR. DEPUTY-SPEAKER : I shall noy
put the statutory resolution appro-
ving the Proclamation in relation to
the State of Assam, moved by Giani
Zai; Singh to the vote of the House.

The question is:

“That this House approves the
Proclamation jssued by the Presi-
dent on the 30th June, 1981 under
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article 358 of the Constitution In
relation to the State of Assam.”

The motion wag adopted.

MR. DEPUTY-SPEAKER. I ghall
now put cut motion Nog. I and 2
moveq by Shri G. M. Banatwalla to
the Demands for Grants {(Assam)
for 1981-82 o vote.

Cut Motions No. 1 and 2 were put
and negatived.

MR, DEPUTY-SPEAKER:. I ghall
now put the Demands for Grants
(Assam) 1981-82 to the vote of the
House.

The question js:

“That the respective sumg not
exceeding the amounts on Revenue
Account and Capitay Account
shown in the fourth column of the
Order paper, be granted to the Presi-
dent out of the Consolidated Fund of
the State of Assam to defray the
charges that will came in course of
payment during the year ending the
31st day of March, 1982, in respect
of the heads of demands entered in
the secong column thereof against
Demand Nos. 1 1o 72"

The motion wag adopted.

Demands for Grants (Assam), 1981-B2 Voted by Lok Sabha

Amount of Demand on* Amount of Demand** Voted by
the House

of Name of Demand T oxiiatos Asembly
Demand on g1-3-1g81
" "Revenuc  Capital  Revauc Capital
e s T s
""""""""""""""""""" Re.  Rs  Rs  Re
1 State Legislature 18,56,400 44.,4'7.600
2 Council of Ministers . 8,085,000 14,905,000
§ Administration of Justice 55,68,300 1,09,41,700 b
4 Elections . 26,34,600 48,92,400
5 Taxrs on Income and Ex-. 2,60,800 ) A

penditure . )




#ny

Stit. Res. 7. APprl. BHADRA 2, W(MKA)‘#’P"MR 498
relalieR to Sedte’ of Aduwy Bugle,
E81LoY Cert. Disc. dkd DG (Am 1981-82
1 2 3 4
Rs. Rs Rs. Rs
6 Land Revenue and Llnd
Ceiling . 2,63,39,500 - 4,89,16,500 -~
7 Stamps . 314,800 5,84,200
8 Registration R . 9,77,000 18,14,000 e
g State Excise . . ‘ 24,01,400 .. 44,59,600
10 Sales Tax and Other Taxes 34,465,100 63,99,900
11 Transport Services 1,17,48,100 ‘a 2,18,17,900 v
12 Elcctrical Inspectorate 2,74,800 . 5,10,200
13  Small Savings 1,07,500 ‘e 1,99,500
14 Financial Inspection . 78,800 1,46,200
15 Cawnil Srcrctarm: and At(achcd
Offices 1,11,91,300 .. 2,07,83,700
16 District Administration . 1,06,24,100 . 1,97,30,900
17 Treasury and Aocounts Ad—
ministratton 36,40,000 67,60,000
18 Police = 11,21,88,000 35,000  20,83,49,000 65,000
19 Jals 59,70,000 1,10,87,000
20 Stauonery and Printing . 49,890,800 - g2,67,200 .
21 Administiative and Functional
Buildings 3,32,54,800 2,05,60,300 6,17,50,200 5.01,20,700
22 Firc Serviees 31,98,300 59:39,700
23 Vigilance and Specnl Corn
missions 3,95,100 7,33,900
24 Cwil Defence anr.l Homc
Guards 57,00,500 ‘e 1,05,86,500
25 Guest Houses, Government
Hostels, ctc 9,22,200 . 17,12,800 .
26 Administrative Training 2,04,400 3,79,600 o
gy Vital Statistics, etc. . 8,44,500 6,309,500 v
28 Pensions and other Retirement
Benefits . . B 1,24,91,200 2,30,86,800
o9 Aid Materials . 33,00,200 \ 61,45,800 .
g0 State Lotteries . . - 10,75,800 19,98,200
81 Education . 33,71,20,000 66,700  62,60,97,000 1,33,300
82 Art and Culture . . 38,46,900 .s 71,44,100
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1 2 3 4
Rs. Rs. Rs - Rs
33 State Archives . . . 35,000 . 65,000
34 Medical and Public Health 15,18,61,400 45,00,000 2B,20,28,600 90,00,000
95 Sanitation and Sewerage . 4,68,000 8,69,000 .
96 Housing Schemes . . 80,15,000 12,00,000 1,48,85,000 24,00,000
3% Residential Buildings . . 02,383,200 1,13,37,000 1,71.47.800 2,26,%74,000
38 Urban Development . . 55,15,600 8,50,000 1,02,43,400 17,00,000
39 Information and Publicity 21,04,500 i 39,08,500 !
40 Labour and Employment . 87,809,400 - 1,63,22,600 s
41 Civil Supplies . i 42,43,600 78,81,400 .
42  Relief and Rehabilitation . 43,400 . 80,600 .«
43 Welfare of Scheduled Castes/
Scheduled Tribes and others  1,71,01,000 10,00,000 951 7,50,000 20,0 ),000
44 Social Welfare . . 75:55,500 . 1,40,31,500 e
45 Prohibition : : : 15,43,500 28,66,500 -
46 Pensions to Freedom Fighters,
Rajya Sainik Board, etc. 13,86,000 25,74,000
47 Natural Calamities . . 2,42,20,000 4,40,80,000 .
48 Social and Community
Services . = 3 1,80,100 o 3,34,00 .
49 Planning Board . . 11,12,700 20,66,300
50 Cooperation . . . 2,13,41,400 1,57,83,600  3.96,34,600  3,15,67,100
51 North Lastern Council
Schemes . . . 91,53,600 53,62,300 1,69,99,400 1,07,24,700
52 Statistics . . . 43,75,700 . 81,26,300 ..
53 Weights and Mcasures . 11,45,600 : 21,27,400 i
54 Trade Adviser . . 1,91,100 3,54,900
55 Agriculture i 5 11,57,37,100 81,00,000 21,49,39,900 1,62,00,000
56 Irrigation ; . ) 1,55,95,300 8,36,36,300 2,89,62,700  16,72,72,700
57 Soil and Water Conservation  1,43,81,200 52,74,700 2,67,07,800 1,05,49,300
58 Animal Husbandry aud
Veterinary . " 3,01,08,000 s 5,59,15,000 e
59 Dairy Development . 44,23,800 o 82,16,200 i
60 Fisheries . : . 71,27,100 66,700 1,32,35,900 1,33,300
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61 Forcsts . . . 6,07,76,500 . 11,28,70,500 e
62 Community Development . 2,93,66,100 5,45,36,900
63 Industries . . 74,24,900 9 6,50,000 1,37,89,100 1,93,00,000
64 Sericulture and Weaving 1,55,99,500 83,000 2,89,70,500 1,66,000
65 Cottage Industries 85,95,800 56,30,000 1,59,64,200 1,12,60,000
66 Mines and Minerals 28,23,100  16,63,33,300 52,42,900 31,26,66,700
67 Flood Control . 1,95,27,200 4,73,66,700 3,62,64,800 0,47,33,300
68 Roads and Br dge 6,42,45.700 5,55,40,300  11,93,13,300  11,10,80,700
69 Tousm 10,99,300 .- 20,41,700
T R Aesgmment o Local
Bodi s and Panchavats Ra;
Insttutions . . 1,36,73,000 .. 2,53,94,100
71 Assam Capital Gonstiuction . 10,63.300 o, 21,26,700
72 Loans and Advances to
Govanment Senvants . 1,65,66,700 3,31,33, 300

—

—

*Authorisud to e withdrawn from and out of the Consolidated Fund of the State of Assam
by the Assam Appropriavon (Vote on Account) Ordinance, 1981.

*“*Includes amounts authotised by the President of India under art de 357(1)(c) of the
Constitution of India vide Minsuy of Finance Notification No SO. 610(E) dated 27-7-1981 .

13.23 has

ASSAM APPROPRIATION BILL®*

THE MINISTER OF FINANCE
(SHR] R VENKATARAMAN): I

beg to move

for leave

to introduce

and appropriation of certain sums
from ang out of the Consolidated
Fund of the State of Assam for
the services of the financial year

1981-82.”

The motion wag adopted.

a Bill to authorise payment and ap-
propiiation of certain sums fron and
out of the Consolidateg Fund of the
State of Assam f-r the srrvices of
the financial year 1891-82
MR. DEPUTY-SPEAKER:
gueslion is:
“That leave be granted {o intro-
duce a Bil] to authorise payment

The

SHRI R. VENKATARAMAN: 1
introduce the Bill.

I beg to move:**

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Assam

*Published
dateq 24-3-1981.

**Introduced/moved with the

in Gazetter of India Extraordinary Part Ir Section 2,

recommendation of the President.



